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ORDER 
(DATE OF HEARING : 28.8.2003) 

 

 We have heard the representatives of the parties present at the hearing.   

 

2. The staff of the Commission has pointed out certain discrepancies, particularly on 

the issue of O&M charges and Interest on Loan components of tariff claimed by the 

petitioner.  The representatives of the respondents have also argued that certain 

details/information directed by the Commission had not been filed by the petitioner.  The 

submission was made particularly by the representatives of UPPCL and HVPN.  After 

hearing we had directed the representatives of the petitioner and the respondents to 

discuss the issues with the Commission staff on 2.9.2003 at 3 P.M. in the office of the 

Commission so that discrepancies are resolved.  Thereafter, in the light of discussion, the 

petitioner shall file an appropriate affidavit, latest by 9.9.2003 to clarify the issues raised 

on the discrepancies pointed out by the Commission's staff and the respondents.  It was 



agreed by the representatives of the parties that no fresh hearing need be held on these 

petitions and the tariff order may be passed by the Commission on receipt and 

considerations of clarifications as above from the petitioner.  Accordingly, subject to 

above, order reserved.  It is made clear that in case the affidavits in respective petitions 

are not filed by the petitioner by the above mentioned date, the Commission will decide 

tariff based on available records and raising presumptions as deemed appropriate in the 

facts and circumstances.   

 

IA No.34/2003 in Petition No.41/2001, IA No.33/2003 in Petition No.44/2001, IA 
No.31/2003 in Petition No.45/2001 and IA No.32/2003 in Petition No.46/2001 
 

3. These IAs have been filed by UPPCL seeking direction to the petitioner to charge 

tariff at the reduced rate of 80% of the fixed cost on the average for the stations in 

question, based on details of calculations contained in the respective IAs.  We have heard 

Shri DD Chopra, Learned Counsel for UPPCL and Shri MG Ramachandran on behalf of 

NTPC.  Since we propose to issue final tariff orders in these petitions in due course of  

time, no separate order need be passed on these IAs at this stage.  These IAs will be 

considered along with main petitions. 
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